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AUTHORITATIVE ENGLISH TEXT

BILL NO. 4 OF 2017

THE HIMACHAL PRADESH MEDICARE SERVICE PERSONS
AND MEDICARE SERVICE INSTITUTIONS (PREVENTION OF
VIOLENCE AND DAMAGE TO PROPERTY) AMENDMENT
BILL, 2017

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)




THE HIMACHAL PRADESH MEDICARE SERVICE PERSONS AND
MEDICARE SERVICE INSTITUTIONS (PREVENTION OF VIOLENCE AND
DAMAGE TO PROPERTY) AMENDMENT BILL, 2017

ARRANGEMENT OF CLAUSES

Clauses:

1. Short title.
2. Amendment of section 3.
3. Substitution of section 4.




Bill No. 4 of 2017

THE HIMACHAL PRADESH MEDICARE SERVICE
PERSONS AND MEDICARE SERVICE INSTITUTIONS
(PREVENTION OF VIOLENCE AND DAMAGE TO
PROPERTY) AMENDMENT BILL, 2017

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL
to amend the Himachal Pradesh Medicare Service Persons and
Medicare Service Institutions (Prevention of Violence and Damage to

: Property) Act, 2009 (Act No. 5 of 2010).

Bk it enacted by the Legislative Assembly of Himachal Pradesh in
the Sixty-eighth Year of the Republic of India as follows :—

1. ThisActmay be called the Himachal Pradesh Medicare Service Short title.
Persons and Medicare Service Institutions (Prevention of Violence and
Damage to Property) Amendment Act, 2017.

(¥ 1

2. Insection 3 of the Himachal Pradesh Medicare Service Persons Amendment
and Medicare Service Institutions (Prevention of Violence and Damage to °f section 3.
Property) Act, 2009 (hereinafter referred to as the “principal Act™), in sub-
section (1), for the words “one year”, the words “three years” shall be
substituted.

3. TForsection4 of the principal Act, the following section shall be Substitution
substituted name]y - of section 4.

“4, Cogm'zanc% of offence.—(1) Any offence committed under this
Act shall be cognizable and non-bailable.

= (2) No court shall take cognizance of an offence punishable under
this Act except upon a complaint in writing made by the officer authorized by
the Government, by notification, in this behalf.”.




STATEMENT OF OBJECTS AND REASONS

Section 4 of the Himachal Pradesh Medicare Service Persons and Medicare Service
Institutions (Prevention of Violence and Damage to Property) Act, 2009 (Act No. 5 of 2010)
provides that any offence committed under this Act shall be cognizable and bailable. The Himachal
Pradesh Medical Officers Association has demanded that the offence under the Act ibid should be
cognizable and non-bailable in view of the increased incidences of violence against Medical Officers
on duty and also damages to the Government property. The demand of the Association has been
considered and it has been decided to make the offence under the said Act cognizable and non-
bailable punishable with imprisonment upto three years and at the same time also to provide
safe-guards so that the provisions of the Act ibid are not misused. This has necessitated amendments
inthe Act ibid.

The Bill seeks to achieve the aforesaid objectives.

(KAUL SINGH THAKUR)
Minister-in-Charge.

FINANCIAL MEMORANDUM

— Nil—

b
MEMORANDUM REGARDING DELEGATED LEGISLATION
Clause 3 of the Bill seeks to empower the State Government to authorize an officer, by

notification, to make a complaint in writing. The proposed delegation of power is essential and
normal in character.




THE HIMACHAL PRADESH MEDICARE SERVICE PERSONS AND
MEDICARE SERVICE INSTITUTIONS (PREVENTION OF VIOLENCE AND
DAMAGE TO PROPERTY) AMENDMENT BILL, 2017

A

BILL

to amend the Himachal Pradesh Medicare Service Persons and Medicare Service
Institutions (Prevention of Violence and Damage to Property) Act, 2009.

(DR.BALDEYV SINGH)
Pr. Secretary (Law).

SHIMLA :

(KAUL SINGH THAKUR)
Minister-in-Charge.




THE EXTRACT OF THE PROVISIONS OF THE HIMACHAL PRADESH
MEDICARE SERVICE PERSONS AND MEDICARE SERVICE INSTITUTIONS
(PREVENTION OF VIOLENCE AND DAMAGE TO PROPERTY) ACT, 2009
(ACT NO. 5 OF 2010) LIKELY TO BE AFFECTED BY THIS AMENDMENT
BILL

Sections :

3. Penalty.— (1) Whosoever commits an act of violence against a Medicare Service
Person or causes any damages to the property of any Medicare Service Institution, shall, on
conviction, be punished with imprisonment for a term which may extend to one year or with fine
which may extend to five thousand rupees.

(2) Inaddition to the penalty specified under sub-section (1), the offender shall be liable to
pay, by way of compensation, such amount as may be determined by the court in the judgment for
damages or loss caused to the property of Medicare Service Institution.

(3) Where the amount of compensation as determined under sub-section (2)is not paid,
the same shall be recovered as arrears of land revenue.

4. Cognizance of offence.— Any offence committed under this Act shall be cognizable
and bailable. ‘




